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Central Administrative Tribunal, Principal Bench

R-A- No„181/2001 and MA.906/2001 IN

0-A. No-874/2000

New Delhi this the 10th day of Ma^to, 2001
Hon'ble Mr.Kuldip Singh, Member (J)

Union of India

T h r o u g h i t s S e c r e t a r y,
Min iSt:ry of Defence,
South Block,
New Del hi-11.0011.

J - Tile Join t Secretary (Trg) & C «A _ 0. ,
Mi n istry of Defen ce,
O-11, Pushp Vi har,
New Delhi-110011.

1,

Review Applicant

Versus

S h r i H i rn rn a t 3 i n g h
S o n o f 1ate S h r i D i wan S i n g h,
Resident of House No„4

S e c to r 1, Pus h p V i h a r,
New Delhi,.

Block No.74

M s „ K. a u s h a 1 y a D e v i ,
w i f e o f 1at e 3 h r i D i w an Sing h,
R e s i cl e n t o f H o u s e N o4,
Bio c k N o - 7 4, Sec t o i" I,
P u s h p V i h a r , N e w D e 1 h i .

Respondents

Q

0 r d e r B y C i r c u 1 a t i o n

Ho.n.'.ble. Mr. Kuldip Sinoh. Member fjVg-

R A 115/2001 has been f i 1 e d 1^ y t h e r e v i e w

app 1 i cants for revi ewi of the order- passed in 0A

8 74/2 0 0 0 o n 2 4„1.2001.

r

2. After going through the RA, I find that

the applicant has been unable to point on any ' error

a p p a i - e n t o n t h e f- a c e o f r e c o r d w hi i c h m a y c a 11 f o r

review of the order and moreso he has tried to

te-argue tne wihole case again by filing the present



/ (2)

which does, not fall within the ambit of Order 47 Rule

1 C P o r e a d w i t h R u 1 e 2 2 ( 3) (f ) (i ) o f t h e A d m i n i s i: r a t i v e

Triburial"s Act „

3 . M A 906/2001 has been filed y t h e r e v i e w

applicants for condonation of delay in filing the

reVievj applicant'.. MA is rejected-

4,. In view of the above, nothing survives In

't h e R A , iw hie h i s a c c o r d i n g 1 y d i s m i s s e d „

111 H "1 5^ -T n(  Ku'ldip Singh )
Member(J)

/Ra. Kes ii


